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{ike special iare’that in no case they should leave the court without signing the releaselwarFant\ oncE qe bIn
;;i'd-K;;'B'e;;;ciLl;ta-a B; ;ii,m:--e;en while proceeding on half day leavej and not to leave such york for thE
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;;Iii; r;p:;;iI; writ.ing- ’Born the Reader/Ahlmad of the concerned court and in .such eventuality th? LDuJy

;;[;;i;’tra;E-'shan sui;it a-report of his having signed the release warrant of alpugcular court along-with the
;;;at- Lo rec,ei;ed iy him' Ro in the staff of that court to the undeniwed on the following day.
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i;heirs'aRe;ii.m. besid£s considering the bail bond and surety bond in pursuance to bail orders passeg by
i;nble Supreme'court1 Honble High Codrt and Ld. Sessions qourt on the same day. It is further being $pecined
that in casi the bail orders passed by Hon'ble Supreme Court bf India or Hon'ble High Court are received in any

M;gjsterial cour; afcer 4 p.A. even if the same has been passed on any previous date, the bail band/surety b.OIld
Gti;-respect to such ordgrs j if put up before the Duty Magistrate is supposed to be considered by pim. CThis is
wii refgrent..e to letter no. 154£_1631/ci&/CMM/2005 Delhi, Dated 10-02-2006 of Ld. C.M.M. Delhi) .
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ine- b;; -thereof and a;embers of the stag of their courts as well as the Cashier/OfHcial of Cash Branch who
aclu;ny work on such days shall be entitled to avail special casual leave (Compensatory Leave) in lieu of duty
p&fd on such day(s)'witIM six month thereof. the Special Casual Leave (Compensatory Leave) of W

;hall be routed through and after the verification of the undersigned. The M.M.s while forwarding the application
of the stag for grant bf such spl. c.L. (Compensatory Leave) shall certi8 that the official concerned had actuallx

worked on a particular day. (This is with reference to letter no. 6545-63/Ruler/DHC dated 06-03-2012 of
Hon'ble High Lourt of De ali : New Delhi) (ref. s.o. Issued by the Ld. District Judge-cum-Additional Sessions

Judge1 Pati'ala House Court1 New Delhi District, ade letter no. 5365-85 JudI./NDD Dated. New Delhi the.
15/03/2012)

6. The Judicial O#icers who are deputed as Duty Magistrate, if Summoned for the day of such duty to appear as
witness in a court located in the court complex other than the place of posting will send a formal request in
advance to the court where he is to appear as p witness for his exemption from court attendance. If the court in
question again intimates the officer requiring his attendance for that date he maY do so in the .foren9o? sessions
dnder inti;lation to the undersigned (ref. s.o. Issued by the Ld. DisH. & Sessions Judge, Delhi vide letter no.
42534-684/DM/Gaz. Dated 20-10-1999) .

7. The duty magistrate will not look aRer the court work of his/her link ma#strate as per the table dven in
uk rosterI but not acempted from recording statement u/s 164 Cr. P.C if marked by the undersiWed.

8. All the Duty MM's shall also dispose of any Judicial work whatsoever assigned to them by the undersigned.

9. The Regular Magisterial Courts shall take up all miscellaneous applications including bail/interim baill superdari
etc. in all matters (pending trial as well as pending investigation except those specifIcally assigned to Ld. Duty MMs
by this order) through Physical Hearing or through Video Conferencing on Cic so Web% Platform, adhering to Delhi
Video Conferencing Rules1 2020 as hauled by the Hon’ble High Court of Delhi. All the abov9 applications shall be
61ed directly to the concerned courts till further orders. Further, it is impressed to all the MMs, PHC, ND that the ap-
plications u/ s 52A NDPS Act assigned to them as Duty MM are to be kept in their respective rewlar courts till its dis -
posal. The said applications shall not be assigned to next Duty MM.

10. It is directed that all the Ld. Duty MMs shall deal with Extension of JC Remand/Rehnumai of urPs lodged at
Central Jail, Tihar, Delhi. through video conferencing.

(SNIGD
Chief MetropoHtab Magistrate

New DelhiPatiala House Go'

23.02.2023
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Copy forWarded for information and necessary action :-

The Ld. Registrar General, Hon’ble High Court of Delhi, New Delhi.
(Through Ld. District & Sessions Judge, Patiala House Court, New Delhi) .

The Ld. District '& Sessions Judge, Patiala House Court, New Delhi.
All the other Ld. District & Sessions Judges, Center (HQ),West / THC, Norch, North. West/RoM,

Shahdrap East1 North.East /KKD, South-West / Dwarka, South, South-East / Saket, Delhi /New Delhi.
All the Ld. Chief Metropolitan Magistrates, Center, West / THC, North, North-West / Rohini,
Shahdra, East, NorM-East /KKD, South-West / Dwarka, South,' South-East / Saket, Delhi /New

Delhi
All the Ld. ACMMs, Patiala House Courts, New Delhi District.

2.
3.

4.

5.

The Concerned b{t,M,$ Patiala House Courts, New Delhi.
7. The Chief Prosecutor, New Delhi- District.

8. TILe {},{ i.p. New Delhi District / South District / South -West District,
p/The Incharge1 District Courts Web.Site Committee, Tis Hazari Courts, Delhi.
10. The Incharge, Computer Room, Patiala House Courts, New Delhi.
11. The Controlling Officer, Pool-Car, New Delhi.
12. The Care Taker, New Delhi District with The direction to afHx the copies of the same at all the
notice boards at Patiala House Courts Complex.
13. The Incharge, Lock.up, New Delhi.

14. The Incharge Cash Branch, New Delhi' District, Patiala House CoUrtS.
15. The Secret:aW, IS,1} in,/h
16. Office File 1/

(SMGDHAS®ARIA)
Chief MetropoHfan Magistrate

Patiala House Courts, New Delhi
23.02.2023


